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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

NEW DELHI
0.A. No. 432 of 198 7
T XN,

DATE OF DECISION__ 21,5.87

PeS.Grewal . Petitioner
‘ " MreR oK Kamal ' ps
<y . amna Advocate for the Petitioner(s)
Versus
. & Tretia am . .

Union of India “nd.othaxs Respondent
Mr, M.M.Sudhan _ Advocate for the Respondent(s)

"CORAM :

“ Q__

The Hon’ble Mr. Kaushal Kumar, Administrative Member

Thc Hon’ble Mr. G.Sreedharan Nair, Judicial Member

-

1. Whether Reporters of local papers may be allowed to see the Judgement ? )}2”
2. To be referred to the Reporter or not ? M

3. Whether their Lordships wish to see the fair copy of the Judgement ? M
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(Kaushal Kumar) (G .Sresdharan Nair)
Administrat iva Member . Judicial Memhar
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CENTRAL ADMINISTRATIVE TRISUNAL.
PRINCIPAL BENCH: NEW DELHI

Original Application No, 432 off 13837
P.S.Grawal A : oo Applicant
Us,e

Union of India and others .o Respondents
Counsel for applicant : o» Mr, ReKKamal
Counsal for respondents’ oo Mr,M.M.Sudhan

N ‘ ‘ A /
CORAMz  Hen'ble Mr.Kaushal Kumar, Administrative Member

Hon'ble Mr.G.Sreedharan Nair, Judicial Member

DRDER OF THE TRIBUNAL DELIVERED BY Hon'hle

fir.Kaushal Kumar, Administrative Membdp

on 21.5.1987

Heard the counsel on @ither sides

This application is against the seniority list

' whichuwas issued by tha Education Department cf Delhi

AQministragion on 10.11.1986, This is‘i_tentatiue
seniority list of Vice;Principals.appointed and |
p;omoted between 3,8.1985 and 3.12,1980, Ubject%ans
and repressntations were invited against the said .
tentatative senioritf list up to 5.12.1986.,

We direct that if the applicant is ‘aggrisved

by the said tentative seniority list he should file

‘a-reprssantation within a périod of fifteen days

from today whigh shall be censidered by the

respondents on merit and shall not be rejected

merely on the ground that it has besn filed after
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the prescribed period stipulated in tha |
Mamorandum dt.10.11,1986, The applicant's
representation will be diéposed of before the

tentative seniority list is finalised.

The lsarned counsel for the respondents
states that the seniority list has not been finalised
so'far.

With the abovs direction, this application

is disposed of,
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tKaLmhal Kumar) ' (G .Sreedharan Nair)
Administrative Membar - Judicial Member

21.5,1937
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